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52 
	 I, 

Applicant(s) 

Advocates for the applicant(s) 

- 

• ,c-(-,e-r': 	(ivz 9 4i'- ~ 	Advocates for the Respoideflt(s) 

/ 

Office Notes 	
' Date 	 Courts' Orders 

TIiS 	
1.10.96 	 Mr. 	B.K.Sharma 	for 	the 

, applicants 

P 	 ' 	 Mr. A K Choudhury, Addi C G S C 

(• 	 for the respondents 

Permission -a—Eho Rule 4 (5)(a) 

	

I 	
of the Central Administrative Tribunal 

	

fr 49 Y. gis:ra,? / ( 	
: 	

Procedure rules 1987 is granted as prayed 

for. 

Heard Mr. Shárma for admission 

and. perused the contents of the 

2
application and reliefs sought. j l 

Application is admitted. Written. 

• 	

: 

statement within six weeks. 

List for written statement 

further order on 15.11.96. 

'I 
Heard counsel of the parties on 

the interim relief prayer. Respondents 

are directed not to discontinue the , 

service/of the applicants with1 permission 

of this Tribunal. 

• 	 ' 	 Member  

'trd 	' 

p 	 ]5.11.95 	Mr S.Ali,Sr.C.G.S,C prays for 

) 	
-• 	 '.time to submit written statement.' 

Allowed. 

List for written statement a 

further orders on 13.12.96. 

't 

JA 	
324 	/Y/(1 

Me 

P 14A 'LyJ)/ 



I 	 3 	 () 	 2( l 

9 	 1.12.96 	Mr'B.K.Sharma 'for te applican.. 
I 	 Mr S.A11,Sr.C.G.S.0 seeks for four 

weeks time to f]e written statement. J / 	
List for wjjtten stttement andfu 

ther orders on. .i .97. 

Member 
pg 

bit 

18.12.96 	Vide order passed today in M.P. 

223/96 the interim order dated 4.10296  
has been modified • 

Member 

pg 

9197 	 Learned counsel Mr.51arma for 

the applicant. Sr.C.G.S.G. Mr.S.Ali 

prays for one month time to submit 
) 	 written statement. 

List for written statement and 

	

j' 	
further orders on 4'-297. 

fI 	 Member 

I .  

4.2.97 	 Mr B.K. Sharma, learned counsel for 

the applicant and Mr S. Ali, learned r. C.G.S.C., 
- 	 are present. The respondents have filed written 

statement. 

List it for hearing on 1.4.97. 

Me 	 Vice-Chairman 

nkm 



I. 	I 

O.A. 222 of 1996 

N,  

10.3.97 	Let the case be listed on 21.4.1997 for 
hearing. 

9 1J7 
Neniber 	 Vice-Chajrnn 

trd 

Let the case be listed for hearinq 
- 

A 	 . 	on 2.6.97. 

Ne

f_I 	I 
............ 

	

Member 	 Vice.-Chajrmn 4.- 

.hu reanondento have 1i1ai an atf1da 

.L$C.Pet1\tion 14o.94/97 statinq 

'ia tt he sth*ne has uince been 

uA It 1\ 1i1aly to be rioi1e10 
tht: " o'ye ?r.1J.Ke1rma, lear-. 

rq on behi.f of the 

-U UI10E33 the sCr.e is 
, come\to Jcwiw about ttC 

ba UU ' icult for us and  

asu Mr )rt'ia pra ys for tkne 

ne As noti\ieiI. Mr.M.tZ.èupta 
•CG.8.C. sunits that the 

be nottEiJ 4y soon, may  bc 
o weilw. 1r.3.'1, 1ctrned 

.. and 	1.K.'u•pt , lred 

•3.(. &io agroed th t tie matter 

u hoard ter the )Ub j tion 

j 



O.ANOe 222/96 

	

26'97 	The respondents have filed 4P 
aidavit in Misc.Petition 4694/ statin 

inter al.a that the scheme has- se beel 

approved and it.is  likely tc'beEotifléd. 

In view of the above Mr.H Bg. Shft,, 

• 	'learned counsel appearing on bèhal of th 

applicaut submits unless the schem4 is 

notfied. and to cornesto know about the 

sóherne it wilibe difficult for asand 

for that purpose Mr.Sharma prays fcr time 

till the scheme is notified. Mr.M. .Gupta 

learned sddl.C.G.S.0 submits that the 

scheme will be notified very soon,. may be 

•. within three weeks. Mr.S.bli,  lear ed 

	

.. 	Sr.C.G.S.C. and MreM.IC.Gupta, lear ed 

ddl.C.G.S.0 also agreedthat the: atter 

ahould be heard after the publicat on of' 
• 	

the scheme. 

Considering the submissions of the 
'learned counsel for the parties we 

• 	' adjourn the case till 7-.7-97. 

M(inber
0 	 YiceChaj an 

pg 

7.7.9/ 	 Heard 49eth counsel bf the parties 

• Heating concluded. The application is dispoed 

of on withdrawal with liberty to fiie frsh 

application if so advised. NO order as to cost. 

Orept in separate sheets. 

	

Menber 	 Vice-Chairinan 

trd 	' 	 ' 	 • 	 - 	 0 	 - 

I; 

 fib 

0 	 ' 	

0 , 	 • 	 ' 	 ' 	 • 	 ' 

• 	 • 	 • , 	

. . , 

•0• 	
I 



\•5••; 	

\ 

• 	
\ 

-.•- 

	

BEF 	THE CENTRAL ADMINISTRATIVE TRIBtThWJ 

GUWAHTI BENCH 

(Anp1 tion under SeC 13 of the Administrative 

Tribunal Act, 1985) 

Title of the Case s.. O.A.No. 	1996. 

Shri F k L A KAR Z 	 • .. . . Ipp1icants 

- 

Union of idia& Ors 	
I 	

•....Respondents 

• 	 EX 

S 	S1,. No. Particulars of the documents 

1. 	 Application 	
0 

2, 	 Verification 	/ 

40 	 Anne,aire-2 

Ile 56 	 Annexuie 3 

6. 	 Anneiire -4 

For use in Tribunal's Office 

Date of filing :.. 

Registration 1-. 

Signature., 

Registrar. 

Page No. 

4o th 

-,4:, 	-, 

,4-o 12, 



•BEEORE THE CENTRAL DM1NISTRATIVE TRI131NAL:QUWAHXLI BENCH 

0.iNo 	 Ji 

EThEEN 

FirozeKharl.Laskar 

Pradip Zr. Dey 

N.S. Pator 

Subendu Barfllafl 

• 	5) Md. bdus Sainad Barbhuyan 

	

• 	6) Birju Joy Das 

	

• - 
	7) Krishna Kn, Roy 

	

• 	8) Han , Narayan Nünia 

Susbil Ch. Das 

Ram Cli. Choudhury 

• 	 11) Shyinál I(ánti Das 

'• All are working under the Central 

• 	Water Commission, Barak Sub-Division under C.W.C. W. R. 

• 	& FlOOd Forecasting Division, Pub SaraniaGauhati..3 and 

their respective place of posting are as indicated in 

Annexurel. to this O.A. 

....App1icants 

• 	AND 

1.) Union of India represented by the Secretary to the 

Govt. of India Ministry of Water Resources, Shram Thakti 

Bhawan, New Delhi 

I 
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The,Cbairmano Central Water Commission, 

Seva Bbawan, R.K. Puram, New Delhi, 

The  Executive Engineer 1  

C .W.C. W.R. & Flood Forecasting Division..XI,' 

Pub.. Sarania Gaubati-3. 

,RespOndeflts 

DETAIJ9F PLICA1ONS 

1) PIRTIcpARs OF ¶LHE ORDER AGAINST WliICH THE APPLICAI'ICt1 

B1M 

The instant application is not made against 

any particulars order but has been made seeking relief 

toWards regularisation of their services. Presently, 

they are working under the respondents on casual basis 

and as per the scheme prevelant,  they are entitled to be 
further 

granted with temporary status witlVregularisation of their 

• 	services. 

2)d=§2jgTIQN O7 M TRIBUNL 

That the applicants, declare that the subject 

• 	matter of the application for Which they want redressal 

is weliwithin the jurisdiction of this Hon'ble Tribunal. 

3) LIbkPICEt 

The applicants further declare thatthe 

application is within the limitation period prescribed, under 

.. . . 

H 
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Section 21 of the Administrative Tibuna1 Act, 1985, 

4) CT& OF i! 

4.1 That the applicants are all citizens of India and as 

such they are entitled to all the rights and privileges 

guaranteed by the Constitution of India and the laws framed 

the reunde. 

4.2 	That the applicants have filed the instant application 

for redressal of their griavances towards non-regularisation 

• of their services as Group 'D' employees.  

grievances of the applicants and the cause of action for 

which the applicants have come before this Hon'ble Tribunal 

for redressal of the same are similarA They belong to 

lower stratum of the society and they are holders of Group 

D' post oA casual em$. basis and accordingly aai &LitrJL 

crave leave of this Hon'ble Tribunal to allow them to join 

together in a single application invoking the power under 

Rule 4 (5) (a) of the Central Administrative Tribunal 

(Procedure) aquisi rules, 1987, 

493 That the applicants are all similary ettuated, their 

gtievaies &Am ,jP8vt*uvft to their services under the respondents 

All the applicnats have been working under the respondents 

on casual basis for the last several years without any 

hope of reg-ularisation of their services. They  have not 

been granted temporary status under the Scheme formulated 

by the  Govt. of India. The service# particulars of the 

applicants are reflected in ANNEWRE • 1' to the instant O.A. 

in  the said Annexure, the applicants have given their 

service# 	particulars in details and crave leave of the 

flonble Tribunal to refer to the same in support of their 

contention made in this application instead of repeating 
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the said contentions. 

4.4 	That the applicants state that as isreflected 

in Annexure 1 1' Statement annexed to this 0.A., they 

• mn-r hme been working under the respondents since 

1985,1985,1988,1985, 19851985,'1990,,19864 988, 1992 

and 1986 respectively. They were so appointed in Group 

'D' employment on casual basis after their names were 

sponsoi"ed through Employment Exchange and they were 

• 	 selected for the post of work-charged casual khalasi. 

Their appointments are continuing from year to year and 

each year they are issued with appointment 1ter8 

under which they are to work in Group 'D' posts as 

• 	 work charged . 	seasonal khalasi in the defintte 

scale of pay. Presently, they are given pay scale 

of Rs 750I.. 140/.. which is the prescribed pay scaleof 

Group 'D' employees. However, their services are 

terminated and / or they are kept in employment for 

a definite period and therefore, they are no longer 

engaged for the rest of the period in the year. Jgaifl 

in the next year, they appointed for a further period 

Thus, this process is going on since the time of their 

appointments and. in spite of the fact that the Govt. 
/ 

of India has formulated a policy decision for grant 

of temporary status to the casual employees with the 

- conseuqences of regularisation,ifl the process 1  the 

applicants are still deprieved of the sane benefit. 

•. ... .5/- 

Li 
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Their services are rather being terminated from time to 

time. 

4.5 	That the applicants state that every year they 

are issued with the same kind of appointment letters and 

isometimes they are also required to work beyond the prescr-. 

ibed.. period in the appointment letter on casual 	- 

basis.  

Their such appointments are not in dispute 

and, thus instead of annexing all the appointments letters 

pertaining to all the ordess, the applicants beg to annexed 

one such of their such appointments letters and the same 

are annexed as 	EWRE__ 

4i .. 	. The applicants Crave Leave of the Hon'ble 

Tribunal to produce all the appointment letters pertaining 

to their employments is Group 'I) • posts as casual basis 

right from the- respective date of their appointment at the 

time of hearing of the instant application. It is the 

•bonafide belief of the applicants that their such employ-  

sent will not .be disputed by the respondents. 

4.6 	That the applicuats state that even after 

rendering years of 	service as Group 'D casual 

employee, their services have not been regularised and 

their services are being taken by the respondeflts in 

- exploitative terms. As pointed, out above, their services are 

utilised for a particular period in a year and after that 

• their services are terminated and again in the next year they 
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are appointed for another period. This process has 

been going on since the days of their respective 

employments. Further, sometime during the intervening 

period they are also given casual. employment like 

that of any other Or. 'D' Casual employee. Thus, the 

case of the 	tyRR applicants, stand thukall of them are 

duly. sponsored by the employment exchange selected by the 

respondents for being appointed as casual Or. 'D' 

employees, their services are being utilised every year 

for a partiáulars period 'as work-charged seasonal 

Khalasi, Their services are yet to be regularised and till 

date, they have not been coflfeuwith the temporary status 

as is required to be conferred under the relevant scheme 

formulated by the Government of India. 

The applicants Crave Leave of the 

Hon'ble Tribunal to produce copy of the relevant scheme 
) 

at the time of hearing of the instant O.A. 

• 4.7 	That the applicants state that some of the 

Gr.o,'Dl employees of the Central Water Commission 

similarly situated with that of the applicants had 

moved the Principal Bench of the Hon'ble CAT, New Delhi. 

by way of filing various O.A.wherein some kind grievances 

have been raised in the instant application were raised, 

The Principal Bench of the Hon'ble CAT by its Judgeinent 

dated 10.2.94, in. O.A. No. 273/92, 804/92,1601/92 and 

2 418/92 allowed the said 0.Ad with the following directions 

. . . 7/-p 
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(i) the , speetieas shall prepare a scheme for 

retention and regularisation of the Casual 

Labourers employed by them. This scheme should 

take into account the regular posts, that can be 

11 
	

created, taking into account the fact that' even 

if a particular scheme is completed, new schemes 
are launched every year. An, appointment of the 

regular posts. that can be created on this 

basis should be made. For regu].arisation of 

all those, who have completed 240 dayd of service in. 

two consecutive years, should be given priority 

in accordance with their length of service;. 

those, who have completed 120 days of serv4.ce 

should be given temporary status in accordance with 

the instructions issued by the de;artrnent of 

personnel from time to time. After completion of 

the required period of service, they should be 

• considered for regularisation. 

Adhoc/temporary employees should not be 

replaced by other adhoc temporary employees and should 

be retained in reference to their ju*iors  and 

outsiders.. 

Such a scheme shall be wakkwd submitted 

by the respondents for scrutiny of this Tribunal 

within a period of three months from the date of 

.'.. .8/- 

fr.: 
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of communication of this order by the petitioner 

to them, 

There shall be no order as to coatg.' 

A Copy of the said Judgement is annexed 

herewith and marked as Annexdre-l3 

4.8 ¶?at the applicants state that the said judgement 

whocarried as review by the respondents therein but 

the same who dismissed by the Hon'ble Tribunal by its 

Judgement and order dated 9.5.94. 

A copy of the said judgement dated 

9.5094 is annexed herewith and 

marked as Annexure ..'k'. 

4.10 That pursuant to the aforesaid judgement, the 

applicatte therein have been granted temporary 

status and to the knowledge of the applicants, all the 

applicants therein have been continuing in their service 

s/without any interrupid and break and they are enjoying 

the consequences of granting the temporary status, One 

of the applicants in the aforesaid O.A. bas been 

transferred to Thillong and he has been continuing as 

a Gr. ID I  employees on conferment of temporary status 

with all consequential benefits. After the aforesaid 

judgement, there has been eno occasion to terminate the 

service of the applicants therein and they are enjoying 

the benefits of temporary. Status as per the schene 

holding the filed. The Central Water Commission 

has gamaLshed formulated and adoted the scheme 

as was formulated by the Government of India, 

Ministry of Personnel & Public Grievances with slight 

modification here and there, were 
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were particularly, as regards number of working days. The 

respondents may be directed to produce a copy of the 

same formulated by the aan.r which the epãrsa&ø* 

applicants are entitled to be conferred with temporary 
r. 

status with all conseuqntia]. benefit. 

4.10 	That.the applicants state that the respondents 

instead of being a rdel employee has envisage under the 

Constitution. of India and the laws framed thereunder, 

have been utilising the services of the applicants for 

the last several years in exploitative terms without 

- giving them any hope of future prospects, Thus the 

applicants have attained a stage underthey areAneither 

go for other employment nor they can, abandon their 

present employment. All of them have become over aged 

for any other Govt. job. Thus, with the meagre income 

they earn from their casual employment, they along with 

their families are in precarious predicament. 

4.11 	That the applicants state that in view of the 
D1 

aforesaid judgement 9f the Principal Bench, persisting to 

the atme department. There is no earthly reason as to why 

the benefit, of the said judgement should not be extended 

to the present applicants. The respondents of their 

own ought to have extended the benefit of the said 

J udgement, to the appli canes instead of PAwdag them 

to come under the protective hands of this Hon'ble 

Tribunal.' 	 - 	 - 

- 	 .........L'JI- 
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4.12 	That the appicnts stte that  in view of 

the facts . and circumstances stted above, they are 

,entitled_to ~qonferred with temporary status and, there 5  

after regularisation of their services. The applicants 

further state that it is their, reasonable apprehension 
S 

that since they have cp 
r under theprotective hands 

of this Hon'ble Tribunal, their services may not be 

continued andthus, it is 4 Lit case for, an interim 

order directing the . respondents ,not . to terminate the 

services of the applicants till disposal of the instant 

O.k. 

5. GROUNDS FOR RELIEF WITH LAL PROVISIO.. 

5.1 For that prima facie the -action /inaction 

on the part of the respondents are illegal and arbi-

trary.  

5.2 	
' . ,. For' that the applicants have been continued 

in the employment of the respondents for th. e. last 

sdveral . years thei .r services are required to be 

regu].arised with all consequential benefits. 

5.3 	For that there being a judgement holding 

the field pertaining to the same Deptt. the respondents 

are duty bound to apply . the principle laid downtherein 

in cas-.e of the applicants also without reqtiring 

them to approach the Bon'ble Tribunal. 'again. 

/ 	. 	

. 

I ' 	 ' 
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5.4 	For .  that the Constitutional mandate demand 

• 

	

	that the SC  vices., of applicants be regularise and their 

services should not be utilised in exploitative 'terms 

as has been done, by the respondents in the instant 

case. 

5.5 	For that the belnef i.t.  of the, scheme of regula.. 

riLsation and conferment.., of :  t emporary status have not been 

extended to the otier .. similarly, situated. employees, there 

is an earthly reao as-to Wby €ie sante treatment should 

not meted out to the applicants. 

5.6 	For that the applicantS have been, treated 

differently and thus, there is violative of Article 

14 and 16 of the Constitution of India. 

5.7 	. Por,that the; applicants having been., 

continued under the respondents for the last several 

years.andin the process having lost their chances of 

• 	' 	. employment elsewhere., and being averaged, to be 

• 	 absorbed, elsewhere, ' the H0n' ble Tribunal may . irect 

the respondents, to regularise the services of the 

applicanst in the Gr. 'D' posts. 

5.8 	, ' For. that the resporxlents are duty bound 

to give wéiLghtage to the services rendered by the 

applicants towards 'regularisation of their services. 

and XUBJM they cannot be utilised inexplàitative.. 

terms in violation of the provisions of the Constitutional 
/ 

rules and the laws framed thereafterS. 



• 	of the applicants with res trospective effect4e, 

the respective dates of., their appointment with 

all consequential benefits including arrear 

salary and seniority. 

2. lb direc.t the respondents . 

to extCnd . the beneft. of Inexre.' a' . Jdgement and 

order 	the Principal Bench of the Eon'ble CAT,, 

New Delhi. 

3 • •1b direct the respondents not to terminate the 

services of, the applicnats and to allow, them to 

continue in their service through the year. till 

such time their service are regularised. 

4. Cost of the applicantions:- 

An other relief Qr,re,4ef S to which.the Hor*'ble 

Tribunal deem fit and proper, 

9.. 	IZLORPER PIEDALM 	. 

• Under the facts and circumstances stated above, 

the applicants prayed for an interim order directing the 

respondents not to terminate the., services of the applicants. 

sUmm with further difection to allow them to continue 

in their service without, any interruption. 

• . 	• 

• 

N 
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I, 	Piroz Kban Laskar,t S/o Late 

	

• 	 Mumtz abman, R/o Village & P.O. Vebangeha 

• 	DstL, 1ai1akandi aged about 32 years do hereby 

	

• 	 o1emnly firm .ai4 verify the statements made in 

parai. to 4 and para 6 to 12 of the accompanying 

application are true to my knoizledge and those 

• 	made in paragraph S. are true to my legal advLce 

• 	 and I have not suppressed any material facts. 

	

• 	 And 144 competent as I .Wft the applicant 

No 1 in the instaflt OA. and I am also authoriga 

by the other applicants to sign this verification 

on their bbzlf. 

And 1 sign this verification on this 

Iay of 99k 	Septmber, 1996. 

SLgnature of t. applica:t 

• 	
kXaL Li4_ 

. 4,  
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,Ernployment , Place of 	, emarks Regd.o , 	J)OS; i:lg 

L 	
...• 

76/79 	\/T 	 Ap •  
hat,:;under 'SD 

Si1cha 

./776/77 ara 	pb-jy 
off ice 	2. C 
ilch.u. 

•1!451/79 Karim,-74nj 	site 
under 	Dj1cha 

706C/0 Gharmu 	Site, 
under 

539/32 3tizurj 	Site, 
under 	lchar 

I .  

TILLE 	56OL45 
4iö7T 

•. 	F):/C 
overn.:.0.,t Of Inja 

flitjdle rahmacutd Divisjo 
Central t:uter. Commiss ion 
Jjgarh road, Guahatj - 7, 

Dated Guwahati, the 6 J/96  

11 

The undersjned here'y offers appointment to the following persons as 'SASOAL. /c Khalasi in the work_charg ed establishment in the pay scale of Rs. 
	 With the usual allowances as admissible as per rules :rom time to time. 

S/No '  Name' address of 
candjdtes 

2 

-. Sri Sushli Oh. Das, 
Co Sri Rajendra Ch. ;):j ,  
Chitta ranjan Road, 
Janiganj Bhuiya oad, 

	

• 	Silchar, Cachar. 

Miss SUlekha iaul, 
0/0 Swjala Paul, C/u, 
House, Neherpir P.0-
Jvleherpur, Cachar. 

Sri Jitendru Oh. L)as, 
/0 Tarachand Das, 

P.O & Vill_.5alchapra 
Cachar. 

. Sri ukumar Das, 
0/0 Late, 	minj Das, 
'/ill4eher)ur, C/D '- OIT;C, 
P.O-reherp, Cachar. 

/trur Tr. Das, 
0/0, Lte, Prafulla 'ir.- 
Da, \Iili_Ba:rjhawarrjj 

03linagar, Cachar. 

	

. 	Pradip r. i3ey, 
C/U S3p5n Mr. Thadr, ;!rur 	iichar_3, 

cfJ-:r. 
\)c7' ri Ha'rinEiraya 	unia, 

(2/0 Shukdo Dee L'unia, 
.O-3inga11a ,Cachar. 

	

. 	ri L3 lpioflther Hmar, 
/O Uite.Khupa, Chott- 

bekra, through 	3irak- 
ub-jv4e C,i1char 

Cct'J... 	2/- 

0 

2143/79 M3rimarj Site, 
urder 	

. ,i1char 

1956/3 Eholi 	ite, 
under 	B:L), 	Jilchar. 

J/u/74/5 :/ 	Stfl.Chottohekra 
under. i60,.Si1char 



\\ 
1,. 	 2 	

3 , 	4, 

Sri Aswini ir. Das, 	769/80 J/O Late Prakash Ch. Dos T. /tp. 	Jmraghat 
4' 

, 
& Vill_0anganag under- :)S),Sj1char 

DlSt.-Cachar.  
10, 	Sri Dipu Dutta, 	 5521/81 do DWjendra Dutta, 1 Stn, 	Arnraghat 

Vill_Amraghat, P0- underDSj1char.  
Dharmjkhal 	Dist-Cocliar.  

11 * 	Sri  Kunja Mohan Dos, 	3858/76 3iab Ch. 	IJas, 
/

c/a t'/T. 	Stn,, 	flatjzurj 
onai Ioud,5i1char_5 under E51, Silchar. 

Sri 	ubendu Barman,
139/84 C/a Bhugesh Ch. 	Ddrm an, 

Uer 
/T. 	Stn., 	Uhulal, 

Vill_3adargram, 	P,0-Oho1 j und 	L, 	11chdr, 
Bazar, DiSt_Cchar 

13. 	Sri Niharan N3msudi' 	50/77 C/a Late /T. Mulimohan
fl sudra, 	Vj 	& P , O-Gossajijur 

i:n. 	Gharmura, 
unde r 	Silchar.  

Cachar. 
14, 	Srj 	' 3 1ZU1 '-aque 	urbhuy,175/80 `/o 	idur 	hman :3arh})U ./T. 	Jt, 	hrmura 

n1- Li, 
under 	;ui, 	Silchar, 

-Am1, 	COChii'. 
• 	Sr 	hyoma1 Kanti has, 	537L3/8o C/o Binode 	eharj 

0 

Haranajao site 
/Yil1-Chandpur, Cachr. ui-idei' 	;0,i1char, 

Thigujoy JJ;j, 	 0105/81 
0/0 Srj 	harjt Ch. 	Des, rtiur 	site 
Vill_:rojnpur,  under 5 ichar  North 	arainpui', 0 

17, 	Sri Snkar S!nha,  
C/a 	 41/84 B±j 	Oh, 	'inha, Amarpursjte 
Vill_N b 	U n.tip u1 .  under 	D,Sj1char.  
P.O-Janelcihazar, 	Viii- • 	

/
-3flekibazr, Cachar. 

Sri 	irt.z 	Khin 	
iO96/,O O 	0/0 	'ontjzur Lasker, inu 	Sh O e, 

Vhii_Vivbifloha 	Cchor. under 
19 	Sri DhlIp ir. 	Da, 	6307/33 0/) i), :irk U-1vn_ 

Annflacy}.]ot J 	ur 	i':rapur, Off IC  C, C C ,Iichar i1char-3, 	Cachar.  
\ 	7Srj Ibdus Samed Rarhyai0134 

C/o Late unohr JJj Tr- 
O  bhuya, 	Ganapar, 	Lhu;_ 

KarIrng1 Site, 
under 

/lr_ijj, 	bIStCac1ar 

J/VS/1O/ a buptr 	 . 	r J ir1b 	e Lakhipu 	site under 
P.0- Jiribum. 

S 

3/- 

- 	 I 



0~ 
• 	 L3..L 

I
.- 	

•- 	,• 	 . 

2 	 3, 

22, Sri Himangshu Jutta, 	J/US/47/ Chottobr Site, Borobekra Bazar, 	83 	under',ilchar. '.O-3orobecra, 
Sri Krishna Kt. Roy, 	5234/79 Borkhola site , C/a Kalachand.Roy, 	 under :.5Lilchar. VIII & P.0-l3adrip3r, 
St-Cachar .  

Sri Ramendra Choudhury,14780/88 ./T Stn, t.P.ghat, 
do A.E.Barak 3ub-ijjv, under 3sf;,Jj1char

.  CC, Slichar, 
25, Sri H.Sangkhum, 	

- 	 /T. Stn., Chottobekra do A.E. Barak Sub-ujvn., 	under i3SL Silchar, CsC, SlichEir, 
26. 	rI Naljni Mohan Das, 1 396/84 flarangaia site, do A.E. j3arak Sub-Dj, 	under 	Silchar, CiC, Slichar, 

Sri Phanidhar Kakatj, 3649/90 Amarpur s.te, C/c A. E . Barak ub-Djvn 	under BSD5j1char .  Ct.C, Slichar. 

Sri DieSh Kakati, 	
- 	 I3orkhola Ite, do A,E. Brak Sub-Div1 	under BSD Siichar. CC, Slichar .  

6ri Debasis Dutta, 	4930/82 	/T. Stn.A.p,ghat, Furkayastha, do- 	 under BSD Slichar G.R.Sen, J.R.C, Sub- 
Djvn., Kanakpur,Sjlchar_S, 
Sri Dwijaraj Debnath, N- 1 054/88 li/T,Stn. 1(aileswar, ViJ.1 & P.O-Srirampur, 	

under 3SU, Si1char Kaileswahar, North- 
TrIpura, 

Sri Kusum Debbarmari, 	N-977/82 1anu Gaugp site, 
C/Q Radha Krishna Beb- 	 under BSD Sjlchar. barman, P.O & Viii- 
Chotosurma, Kamalpur, 
N. Tripura. 

Miss Panjt bala Das, 	J//3/95 Chottobek.a site do Sri Nukunda Ch. Des, 	under 	IlchFr Jiribum, Chhotobekra, 
Manipur, 

The appointment is on ad.hoc basis to be €ffectjve from 1 55_g6 (FN1 and Is Purely temporary and.— 
— 15-10-96 (AN), or cmpietjo of work Whjchejer is earlier Without further notice. 

The apointee Should produce before joining the post a C€rti-
ficate of physical fitness from a competent autority. 

No travelling allowance will be allowed 	' joining the Qbove appointment 	 f 

All the person concern ay please report to their respective site between 1 5/5/96 to 37/5/96. 

• 	 (V.P.SIV) TI 	
JXICUTIV ENGIER r 	

Cont.,. 	4/- avoG 



• 	 ., 

H. 

Copy forwarded for Iflfbfl:idtjOn & necessary 3ctjon to - 

The Asstt. ngineer 5rk 	:-Lvisjo 	Ct•'C i1ch'r - 7. The date of joinin0f the person 
concerned may please be Intimat61 to this offi-ce. in due COUrSe 

• 'The Asttgiieer IiechanjcI1 Ub-D 
	CC, 

3 	 - 2 for lnformution 	necessdry,  ) 	 Persofl Con 	 action. 
cerned ( 32 copies ') 

The A/B, D/B, M1dd1 
CLC, Raigrh "oid, Guwa1ti - 7. 

The J.E. (HG), i'DII, (b.C,, CuWahti - 22.. 

, 

4' 
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• 	 - 

I 

/ 
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rosPondant e  th  OA 2418/92  1ar- flaon, He Bilki. 
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20 	
ShrI Vinad Kur 	& IJr i  rj SlI4ak Ra 	

22 3/92 & °g. 
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5hrj R8J$ 5 h Kumr 	 O, 884/92 ajnj  4., 

. 	hrj fthjjnder 9ha3 & U 	 01 1 1 601/92  

it 	s) 
VE11SUS  

S ir 

	

Dt12

/ 	
1 Mn 	 J 	N- 	

H a CCiiy r P°Ssed by thj Tr1huriJ 
in €haj,0 

mont 	nod C33 

fo 	in fnr 	ion J1r1 	
8CS Sm / act 0() , I 	fly 

Ir 
Ynurt r 3 1h1UII 

r  

E[T 1[H 	
• j-. 	 . 	. 

	

-.-:-.• •. 
	• 	. 	

. 	( 	. 	.• 	* 	." 	. 	 .. • 

- !7/p 	gm,, 	
. 	•••. •_ • 

I. 	
Rsts1eQ. 

I 	t 

Tr 
I. 



	

• 	 IV 

tNtktAL 4JMjNj.SIRAT1VE 111[3jNAL 
	

C, 

NE1IDELHI 

	

7 . 	
0'As Nq,2 3. O84 	 of 19.92 

New Delhi, this the /I 	ay of February, 1994. 

• 	 }ICN'BLE MR JUSTiCE S.K.DHACN ViCE cHAUMM 

- •. 	I1Q' BLE t11 	.Dlil Y., 	BU( A). 

0.A,No.223 of992 

I. Vinod Kumar 
S/0 Shri Raan Sinqh 

'H/U F-25, Transit Camp, 
Khlchari Pur, 
Delhi. 

Ram kucnar 
S/U Shri Ba tan Singh, 
RZ,-139 0  X - Block-li, 
New Roshan Pjra, Najafgarh, 
New Delhi. 

Yash Pal Singh 
S/O 91ri L)evi Singh, • 	
t1Z-288, Vii. & P.0.Naraina, 
New Delhi, 

Parmod Ktziiar 
S10 Shri BLjIi Singh 

• 	 Nb.421, Sewa Nagar, 
• 	 New Delhi. 

Narendra Pas.ian, 
B-50, Naharpur, Sector 7, 
R.ohini, Delhi. 

( through S.N. iuk1a, Advocat). 

O,A.Wo.e84/j.992 

.. 	Applicants. 

•1. Sewak Ham, 
5/0 Shri Han Ham 
R/0 G-195 Sector 10, 

• Far id abad(Haryana). 

2.. Suresh Kumar 
S/U Shri On Parkash 
RIO Village Sidipur Lo,ja 

ev 

Is p. 0, Bahadur Garti, 

	

• •. ', 	
District Rohtak(Haryana). 

3. Nand Kumar 

	

!Lr 	• 	S/U Shni Vishal thand 
• ii 	1'i*401 	 . !,IR/Q S 27/8-333, Railway Colon', 

.1jGughlakabad, 

,

'New Delhi. 	. 	 ,. .. 	.. Applicants. 
)•', 

(through S.N.Shikl3, Aivoca9). 

vs -b 

- 

I. The Qiatrman, Central b'later )nmiss ion, 
7' 	•. 	Govt. of India, Ministry of t4ter Resources, 

	

- 	.Sewa Bhawan Sector 1, R.K I\rarn, New Delhi. 
4 dv Q C  

	

- ...........• 	 . 	 - -- 	 ••-- 	 -. 	 ••- -• 

•?--A. 



I! 2. The 
Central: StthDWt5t 0fl, 	--- 	

4 

Central (later C,xnmtSSt.0t1, 
(lest BlOck No.1, itng No.4, 
2nd Floor, 	

New Delhi ..... 	iespondent. 
(irboth.ab1e O.As.1 

C, through Mr Jo:] Singh, AivOcate) 

0. .N o 4  11 of 199 

ri. Rajesh Kt3r Sani 
s/,o 	ri Veer Sain Sai.ni. 
tlorkcharged Khall.S I 

'under ExecutmVe En:]ineCr 
Cent.ral.StOtes DiviSiOn 
Central Water CwnisS ion 
iest Block 140.1, 1ing No.4, 

1
2nd Floor, R.K4hitgfl, 
N ew L)elhi. 

C, through B.S.Mamnee, Advocate). 
QNo.2246_of_jd..9 2  
Shri. J a yitKumarT3tha 
5/0 Siri Kusheshtlar fathak, 
Assistant Electrician, 
Central Stores L)i.vn. , Central 
Water Ccmi.SSlOfl, !4est Block 1, 
sling No.4, 2nd Floor, R.K.ikirw 
New Delhi. 

(through B.S.Mainee, Aivocate). 

0. A. 24 18 oL22& 

l.Shri Itajender Sharma 
S/0 girl Bhag.lafl.an1fla 
Carpenter, Centrl Stores Dmvn. 
Centr3l i4ater Ccnmi3S ion, 
lest Block 14o.1, .'üng No.4, 

2 nd Floor, R.K.1\jran, 
• N ea Delhi. 

2. 	ri R CIjU Ka3hyap, S/0 
iri NLkka Ham; 

.,. 	A'plcaflt. 

Applicant. 

9u1 L)aya Rn S/U Gana Ham. 

Sri. Dali 3ingh S/O Bhup Singh. 

S-fri Giri Raj S/.OMishri Singh 
Shri Bijendra 3/0 Tota Ram. 

iri Ham K.nnar Ral S/C Hardev RI. 
Sin i Wai Kumar S/0 Sh.Kurukul. 

pp1icantS 2 to 8 working in Ce!tra1 Stores Diva., 
Central iiater CnrnmsSion, R.K.1rn, New Delhi. 

Applicant-S. 

( through B,S.tainee, AdvOcatE). 
U. 

•':• 
.1. 

2. 

3, 

VS. 

The Secretary, Ministry of J1er Resources 
1ran Shakti Bhaan, Ne,Uejhi. 

T he ChairTnan, Central atei CowniSSion 
Sewa Bhaaan, R.K.rurarn, Nei'iJelh1., 

The Executive En:]ineer, Cerral Stores Divn., 
Central aater CoiimiSSion, 	K.FUram, Nea Delhi. 

Respondents 
In all three above O.As 

tUEOUytl 1U .. Jog Sillyll ini9i ar 	2.4/2 IN 

throuqh;Mr,P.P.Khurana 



I 	
- ------1-3-2 
	 I 

ORD ER 

HQ)r1i I YAJijj 

The applicants, in all 
1
4e abovo.mc1tIor)ed 

	

... 	 . 	O.A$ have been working as Kha±as , Carpenters, Mis tries, 

Moto Mechanics, L)rivers and Electricians under the 

,,. Executive Engineer, Central 'later Connissjon, R.K.iran, 
IL Neii L)elhL. the of then 3hri Javant Kumar Pathak, 

Was engaqed ai Casual L3burer oi2. 1.1907 but claims 

to have been working ag a ins t th epos t of r egu lar 

electrician .e.f.7.12,1987 	Thp date of enqagenent 

11 ;4 lq'it;. 	of the applicants ranges beteen1.IO.j932 to 5.9.1988 

	

•. 	in case of O.A.NO.223/92, betwee 15..1966 to 26.10.1987 

in case of O.A.Ho.8Q4/92 betet) 6.1.1987 to 7.9.1990 in  
, 	CaSe of 0.A.No.2410/92 	Shri Iiesh ktirnar 	r1( 

••\ utJJ.J.cdrfl. 

In 0.A.No.1601/92) Was engaged Qp 19.9.1900 and 

Sri Jayant KwiarJ--dthaV(applicqptin 0.A.Wo.2246/92) 
Was engaged on 2 .1.1987. In scthe .bfthe0.A3., prayer 

% 4. 
has been made for issuan ce  of a direction to tue 

respondents to prepare a Schneri rational bas is ....................... 

-for absorption of Casual Labourçs and for not 

disengaging the applicants ti.ii uch a Schone is 

prepared, in all the cases, i n t-  kr i'm orders were 

passed by this Tribunal, res traIning the respondents 
- --- 	 -- 

-from terminating the Services of all the applicants. 
- They are COfltifluing till date. 

2. 	
in the counter filed by the respondents, 

	

4.;:.;:b... 	 the main aveents are thee. 	le -21 PPoinL-nents were if•'i 

	

.4*  • 	
made for specific projects and n the appojnbnent - 

orders,,.jt was clearly mcnUon -  that these are ure1y - 
.. 	 - •Jon ad 	"Ib 	and ::j Jl,ot Ic 	to any claim for any 

errtnent Eq jJ1oynent. 	They tiavc; 4orked in broken J.

:,per[s andJjany of then have nt cpleted 240 days 
- .'.of Serv 	in two conSecutive yars. The rules ----- 

9 / 

.4- 

• 	4 .- 	-..-' •... 

'1 	• 	. 	I.,-..  

4. 	.•tI. • 	I 

,• .• t*...._ 	i..... 



prov.tde for appointment of KhalasiS by direct 

recruitment through selection by a selection conmttee 

of which the Executive Eng ineer is the thaiinan. 

The posts of Casual Khalasis etc. are provided in 
- "----" 	 -.. 

• 	the worklnq estitnates for a definite pri 	aid the 

	

• •.- 	 services of these workers are termhatd after that 	S 

period, 	in case of J'yant Krnar Pa tha( 0. A.NO.2245/92) • 

• 	It has been stated that the opplicant yas appointed 

as an adhoc orkcharg ed Khalas I frn 3.e. 1907 aiii 

later on he was offered apPOinlJPeflt aSMS1St.3flt 

Electri clan on ad hoc basis at minimum ii xcd basic 

pay of .iiOO/—. H6aver, this appOibnent was for 

	

• ,• 	 a specific per ii , though with breaks 	the applicant 

continued to work against vacancies it.different works. 

i• They have 1  ho."ever, admitted that dur.ng  the years 

1989 to 1991, he worked for more than 24) days in 

all the three years. 

	

• 	 3. 	t'e have gone through the reeprds of the case  

and heard The learned counsel for the parties. 	 ' 

	

• 	
he4 	çt 

• .iri B. S.Mainee, learned counsel for the applicants 

has drawn our attention to the fo11oing observations 

made by the Hon'ble. Supreme Court in'case of 

• 	 $tpteof Haryana and others vs. 	Singh and others, 

1992(3) Vo1.45 S.C.R.34: 

The proper course would be that each State 
prepares a scheme, if one i not already in 
vogue, for regularisation oj such employees 
consistent with its reservaion policy and if a 
scheme Is alread4y framed, the Same may be 

• 	 made, consistent with our ôservatlons herein 
• 	 . 	 SO S to reduce avoidable 1 tigation i this 

bc-half, if and ethen such p.'son is reijularised 

	

• ,t 	•f4 	 •r 	I 	 4. 	 - 

he should be placed Lrnmeditely belo,i the 

- 	 last regularly aPpOled  
category, class or service as the case may be. 

• 	• 	• 	 So far as the rkchargd employees and 

• 	casual labour are concernE, the effort must 

V. 

- 

, 	 . - 	 • 	 - 	 / 



'p .  

hi 
and 

' 	fulfilling the qualifications ; if any, 

prescribed for the post at sb3ect also to 
:••: 	 availability oL work, if a caüal labourer 

• 	is continued for a fairly long' spell - say 
• 	

•.:••I..• 

 

two or three years - a presuin)tiOn may 
•: •... . 	 arise that there IS reular ned for his 

services. irhuch a situation, it becniS oblig-
atory for the concerneci auUl9Tity to examine 
the feasibility of his reulaiSatiOn. 
1Th11e doing so, the authorities ou-ht toThdopt 
a positive approach couied  41th an empathy 

for the person...... 

H 
4. 	As the applicants have been ,OX'r ing for a 

• 	 long peried, through intermittently, 

to be considered in light of the ahv
, 

	r obevatonSof 

•  the Uon'ble 3jpre'ne Court as also dircUons issued 

by the 3ov.ernaent from timp to time. .t may be noted 

that in accordance with these directons , special 

Scheme for regularisa tioo of the Casl Labourers have 
_____—..• 

• . 	 been prepared by the Ilailays , Post 1pd Tele.raphs 

and 	er U epar 	n. Ithe ccu mtan es of this 

we dispos e of these appli. ca ti onS Wi 1.h tii e 

-.4 following thrections: 

(i) the respondents shall prepare a scheme 

teention anJ regularition of the Casual 

Lcurers employed by then.kThis scheme should 
•CU  

ta.into account the regu1ar pos ts, that 
) 11 

cq5e created, taking intcvaccount the fact 
• 	

.. --- 	 Y. 	-. 

' t even if a particular Scne is conpieted 

n 	5 chc.- nci are lunchc-'J every year. An aSS essmentl 

te 	of the re3J I at POS ts that an he ci °a ted on 

p this basis sheuld be made. For reg'larisation, 

• 	1 	 all those, who have conp1ed 240 
0 	 . 	

. 	 •__•.•__j____ 
• 	 in bNo consecutive years, hould be given priorityt 

accordapce with their lngth of service; • 

- 	 _ni0 .••_ 

9 



- I 

i)Those, who have up1eted 120 days oi 

service should be given teporaty status in 

accdance itb the ins.ructi ons issued by the 

oil 	 departinqnt of pers onril '[tcn time to time. 

Al ter coli.pl: t 1Oi of tI.i equircJ pen oi of 

service,v they should be considered for 

regulanisation; 

(iii)hoc/tporary eT 
4  iployees should not he 

replaced by ot)ir 3d hQc/triipoary nployees 

and should be retained in preference to their 

juniors and outsdes, 

(Lv )jch a scheme shal 	h(? s Iy.j tted by Ui e 

re3ponents for S cruti;y of this Tribunal 

v1thj !I a pr 	of Uire months frcm the 

d d te of ccnnurd c.i 1ioi f of Ui ic ord r by the 

petLtLoier to them. 

5. 	There shall be no ordn. i s to cos ts. 

( B.N.L)houriiiyal ) 	- 	( 	 haoti*) 

	

Mejrber(A) 	 - 	Vice thaininari 

/sds/ 

;pj 	

L- (•- 
'I 
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• GENTRAL AD1INI5TRATIvE TIflBUNAL 
PRINCIPAL BENCH 

NEW DELHI. I. 

- 

Farjdkot HQU3O 
Copernicu Norg, 
Qw-_c2J liii. 

U L, 	30/ vj4 
To 

The Rpgistrar 
Central 4 dmjnjstratjve Tribunal , Prjncjpaj Oench, 

D -.-------- -elhi------ .  

1. Sh. 30 Sjnyh 
Counael for the applicant In HA 

• 

	

	1106, PIh.0 tp,7,iola8tot rtrg, 
Now Delhi. 

Vraua 

, Sh. Rajwn4or SharmM, Carpanter C*ntj 
Stores DJtjj•, Central water Commission 
Wast Block, No 1 , Wing to 4, 2n(j 1ioor, R.K.Puram Now Delhi, 

2, Haju Kashyap S,o Sb. Nikka Ram 

S. Days Ham 	o 	. Langa ftam 
Sh, Dali Singh Wo Sb. Bhup Sinyh 
Sh. Riri Haj -5/0 Sh. Miahrj 

5 inyh 
C. 	 S/o Sh, Iota Ra 

( 5rial No. 2 To 
6 working in Central Stor Dlvi. Central Water Commiasion, R.K. Pura 

Now Dlhj,) 

Socy, Fjnj, Water Re8eurces 
pplicarits 

vs., 
Rajnder naram & Ora. 	

Reapondants 

5ir, 

HA 172/94.  in 
O.A. No, 	2418/92 

9/5/94  
I am directed t0 ?orad herewith a copy of 	 dto 

passed by this Tribunal in 'tha obte rrntionod case 

for ..n?ormation1and necessary action, if any. 

ours foittful1y, 

EcTI0N OFF'ICER(3_II) 



¶- 	 - - 	 - 

ell 

'ml ttrti,. 8 o Tilh'inal 
!lench, Now Jelh.. 

I 
SA-. 1 £5/9 	jr. ..- 224 6/92, q .. 	in C- 1 W1/92 

nrLPA_ 1721*) 	0- 2418/92. 

NQU 3elhi thi 	the 7t1 )  Diy o f Niy, 1994. 

• 	. 	Hcntbla Ni. J.;tico S.K. Dhon, Vicn_ChirrnflJ) 
Hon'be Nr, 9,N. 0houniiyl, riemr() 

RP._165fc4 in14_?ñEi92.4_ 1 7i/J in 0..1(Tfl/92 

• 	R-172/96 in 0A-2i8/92. 

• 	 1.the Secretary, 
in18try cf 	tnr-.Rourcea, 	- 

Y&hram Shakti Ohavan, 
• 	,t 	/ 	' 	üi Ia.. 

2. 	The Chirian, 
Central Water Commission, 
Se.ia Bhav.rn, R.K. P u:a T, 

NBj Delhi. 

3. 	The Executive Eriçineer, 
Store5 Divn, 

Central U3ter Conrnis3ion, 
R.K. Pui.srn, Nou Delhi. 

(thrcuqh Sh. J•n 5injh) 

rA_1C5/GA in C-774(/92 
	Vol 

,hri J.•,'.nt Kuc..a: Pthj!:, 
5/c Sh. Kuhoshr Path.k, 
%55itant CLactrician, 
Centri1 Stores Divn., 
Central Lter: Commission, 
Usst Olock.1, Wing No', 
2n1 Floor, R,KPurarn, 
New Delhi. 

i_171/94 in 0.-1601/92 

Rejj' 	(n)l jc.ant-/ 
rce'L 	In IA. 

flesnrnclent in RA/ 
aplicnt in 04. 

/ 

Shri Riesh Kum.r Salni, 
5/a Shri Ve& Sain Saini, 
Uorkchargei Kh 1)ai, 
undei - Execulive Enr3e, 
Centr]. Strei 	iv1sjon, 
Central Water Ccmmiion, 
West Block Nc,.1, Wing No.4, 
2nd F1oci R.K. Puram, 
Nu Oelh.m, reoondsrit in p 

pp1icant inOA 

F72/ 	in oc-241e/97 

1. 	Shri 	reriier 5ha:rn, 
Bhn.'an 	h.irrn, 

C.r;nt.er, Central Stor33 Divn., 
Centr1 Watrr Comrni8ion, 
Ue3t Block No.1 1  Wlnq No.;, 
2nzl Floor, 	Puram, 
NBW Delhi, 	r 
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) 	the r 9sond ent $ h 1) pr p ar e 	c hems 
for rae,tjon and reuiartjcn c the . .' . 

CaUIuJ Labourers 6iz1oye.. by them 1  This 
scheme 5hc,uld take into account the reu) r 

' 	pot, that can be creat, takjn Intc 
account t'e fct that evbfl 	prtjcij]ar echr8 	com1etoc1, nn 	chem5 are lajnched every year 1 	n az5esment f the re' 
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post! that can be crested on this ba8' houjd be made. 	For r euari catIon, all itt 
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 ho a, who h i e co mp 1 et ad 240 d a y 	U r V 1 C S 
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U 1) Adho c/tmpor ory epioy 
08 s chould nc t re1 LC8d by other d rloc/tempor ry em1yue 

and shculd he ret.jirie 	in prfere,,c e  to their juniors 

(iv) 	Such a 	hee shal1 hp suhmitt-i  rn- 

	

	 by the 
ondent for scrutjny of thiB TrjhunJ 

• 	
within a perin.1of thee moith5 From the 
date of tcmmunictj 	this oror by th 

ti tioner to them. 

The rejju 
applicants Claim that though the 

impugned rcier is very much lel andhas bn pj 

Rt8 r1v cofl8LdrablQ thought, it Via in 
re 

tention of junior oe03le while rendt 'Ing thr3 2ieflit,r 

P ec) Pl a Surplu. 	
It is their Contentjn that d0 to 

ccntraint and com :) l a  ti 
on 	works in hnd 

U/C 	
under djferent cateorj 	rom both Ccntrl 

as weljas Plnn1nr D Jv '  ,jsion ar 
to be 

rardere- surplus gter 31.3, 199 	
It has a) so een 

mentj. 	'hL th 	 c 	ri n ..;: 
ad 

Jrrendur. o' 10% of existing cost under Li/C 	a1 
rOV 

declarinQ 10% poct on Li/C est;hj1hflt Th1 h' 

taed that due to Iancjaj Contrajn 1 5  an lack of 

chees, the 1001c5 were 
not e 1 tited for a n y re 

6j gul ar i:sia Lion of their service
3  

e0 
There is nothing in these djrctjon3 which 

0 °
f9rces the revje: apOlicant3 to rejul i so casuJ worker8 

in the absence of ja n y  q  0 5t.
They can ako into account 

the latest çiosj tion regarding the projt5 which are 

con 
and reach the COflClU0 

tht no more reqular 
post can be created, The second dit 

63 cidononly rrilat es  
to m plementatjon of the decision of t 	Deptt. oP 

Personnel regardjg temporary status being given to 

casua'._uorkars who have wOrked for 121 flays. 	Cert.dni, 
it cannot beccotej that the PP11C 	

will not .irno] omsnt 
their OUfl orders. The direction No, 3 is baud 	o well 
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a 	 TN' THE CENTRAL ADMINISTRATIVE TRIBUNAL 
IiIJAH.ATI BENCH AT (IIJWATIAT]  

ID 
I n t. h.e ma t. 1. er of 

$1 

(LA. No. 2 9.2 of 1996 
Shri F.R. Laskar & (irs. 

Vs 

union of India & Or.s. 

written statement on. behalf of 
Respontien.ts 

The humble Respondents submit their 
written statements as fulIows- 

I. 	 That. 	wi fh 	reaard to st.at.emen ts made in. paraqraph I 	of 	the 

app licat.i oni the' Respondents hei to state that. the statement, made by the 

app Ii cant.s that. "present. ly they are world n.q under the Respunden t,s on casual 

has is" is not. correct. The Respondents further beq to state that, alt the 

applicant.s were enqaqed as seasonal Khalasis for fixed period from 15th May 

to 15th October and it was speciflcaity indicated, in. their en,qaqement. 

Let. t.ers. 	They 	were 	en,qaqed . for ass is t.i nt in cot Icc t. ion 	and 	Itandt in.t 	of 

hydro loqi ;a I data 	from 	respect. i ye 	rivers 	for the purpose of 	f,IooiI forecast 

i nq 	durinq monsoon.. 	The Respon.dent.s 	further beq to 	st.a te that, 	the at teeil 

scheme re fe rreil there to iS not app H cab Ic in the facts anti circumstances of 

the present. case. 

it is further stated that' the scheme of 1993. was sper:i fi catly 

meant 	f o r casual workers and persons on. ilaitY waqes a q a i nst the rePu tar 

est.ahli sh.menj in the various ilepart.men.t of the tovt. of India. Those who are 

en.qaqed ' on. wurkch.arqed estab Ii shment like the present. case are not, covered 

by the said scheme. Workcharqed staff are employed  on the actual execution. 

of specific work or sub-work.. 

The scheme of 1993 is not applicable to the casuat/ adhoc 

f 



Kha lasi ' seasonal Rhalasi 	of workcfrarqed es lab Ii shment, and for those cate 

or ies a separate scheme as per the direction, of central Administrative 

Tribunal Calcutta Bench has already been drafted. by C.. C. and Mm. of hter 

Resources and is heinq circuta'ted. to concern. Ministries and Departments for 

their comments/ observations within, a fixed time frame and immediatelY 

thereof the cabinet approval would he 5ouqhl. as per transaction. of Bus hiess 

rules. I t is further stated that as and when. the said scheme is approvel.lt 

the individual applicant's case would he cons.t1ered. 

2 & '1 	 Paras 2 & 3 require no reply. 

4. 	 Contents of 4. 1 requires no replY. 

4.2 to 4. 6 	That with r-eqard to statements made in the para 4. 2 	4.3' 

4. 4, 	4. 	and 4.. 6 	the Respondents heti to .s tate that, the statement. made by 

the applicants that theY are holders of (roup 'D' posts on casual basis is 

tint correct,. 	The pptican.ts are seasonal Rhalasis enqaed 	
orkcharqed in  

establishment.. The Respondents further heit to state that as mentioned para I 

hereinabove the 1993 scheme is not applicable t.o the seasonal Khalasis 

enqaied in workcha,rqed est.ab Ii shme'cit; The Resptinden.l.s further beq t.o state 

that 	as meot i nnod' in pam 	I, the seasoont Khaiasis are enqaiod 	in work 

charqed establishment. for a spec i. Ii c purpose. I. e. for assist i n in. cu 11cc 

lion and handlinq of hYdrili-Oilical. data for flood f( 
. irecast.ifilq from respective 

rivers don q monsoon from I t.h. may 1.0 1 th October every year. Accorc.Einqly 

they are onqaqed every Year and same kiwi of letters are issued every year. 

This fact, is' always ment:i oneit in their entlaqemefl.t. letters. It. is stated that. 

the apPli cant.s have never been appointed in. troup 'P' Casual 
em pl o ymentt 	as 

attetled. 	
In fact theY were eflAafled only as a seasonal work.ch.ar9eil Kh.atasis 

for a specific duration. The Respondents further heq to state that, only one 

applicant Shri Biru Joy Das was e n.qaqed in 199111 for about. five months 



* 
fi & 9 	in view of the facts and circumstances stated hereinahovet 

the 	applicants 	are not, ent.i tied to any  of the relief souqht, fort 	andy 	as 

such. ap pI icat. ion is I jab Ic to. he d.i smisseiL 

10 to 12 	Paras 10 to 12 require no rePly. 

\Ierjfjcatian 

I, 	V.P.Shiv, 	Executive Enqineer, 	Middle Brahniaputra Divisiont 

C. W. C. Raiqarh Road Guwaltat. i-7 and Respondent No. 3, Ito hereby solemnly 

declare that'•the statement made above are true. to mY k.nowtede' belief and 
information based on, official records. ip,qat submission made therein are 
true upon teqal advice received and believed to be correct. I s.n this 

verification on this .F.A1V 	day of ..'F.gi.., t997 at Guwahati. 

DEC1RANT 

d 

/ 


